CENTRAL ADMIMISTRATIVE TR
PRIMCIPAL BENCH MEW DE

0.4, No. 1314/88

New Delhi this

U“

the lft{dsy of MWovember, 1993
J
B

) THE HOWTBLE MR. J.P. SHARMA, MEMBER (J)
THE HOMPBLE MR. B.K. SINGH, MEMBER (A)
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(Hone for the party)

Union of India through
K '3 its General Manager,
Northern Railway,
Baroda House,
v Mew Dalhi Cheen R

ondents

[

(Mone for the party)
-ORDER

Hontble M. J.P. Sharma, Member (1)

Since  this is an old matter we have perused the pleadings. 4

The grievance of Lhe applicant is for preparation of a seniorily k

> Tist for Group "B" Selection in operating Department on the hasis A
of Statutery Rules and Vaw requiring seniority to be determined on ' H

P

the basis of total non service in grade Rs. 425-840 (1400-2300) :

4

A

| ¥

and then for holding the selections and appointing only selected

application was filed on 31.5.1988. By the order dated 21.4.1988,

‘ the application was admitted and Lthe Interim Reliel praved for ihat

the adhoc  Final period of Sukhdev Singh Ram Prasad and Roshan La

v

Rahli be not considered in the seniority Tist for promoticn Lo Group
BT post  in operating cadre.  The Interim Religf was not granted

and the selections were made subject to  the result of  this
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"The  zpplicant nust have retired

is shown  as 53 years. He must have retired in May, 1923, HNot

In M.P.N0o.593/91, the petiticner has also s

going to retire in December, 1991,

In wview of the above facts and circumstances, the 0.4, s
<% <
{J.P. Sharmal
Membear (4) Member(J)



